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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 9th May, 2025

S.0. 2083(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.O No. 2304(E) dated:14th June, 2024 , published in the Gazette of India, Extraordinary, Part II, Section
3, Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intension to acquire the land specified in
the Schedule annexed to the said notification for building (widening/Six/Eight laning, etc.), maintenance, management
and operation Mumbai-Vadodara Expressway of NH-NE4 in the stretch of land from Km. 30.960 to Km. 68.400
(Mabharashtra Section) in the district of PALGHAR in the state of MAHARASHTRA

And whereas the substance of the said notification has been published in “Lokmat”(Marathi) and “The Free
Press Journal”’(English) both dated 23th July, 2024; under sub-section (3) of section 3A of the said Act;

And Whereas the competent Authority has received objections filed under Section 3-C, Considered and settled
the same appropriately.

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has submitted
its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers conferred
by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land specified in
the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby declares
that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest absolutely
in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the stretch of land from
Km. 30.960 to Km. 68.400 (Maharashtra Section) Mumbai - Vododara Expressway NH- NE4 in the district of Palghar
in the state of Maharashtra.

State: MAHARASHTRA ||District: PALGHAR
Sl. No. (|Survey/Plot Number|| Type of Land ||Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
Lt | 2 L s 0 4 | 5 | 6 |

|Taluk: Palghar |
[Village: Dhuktan |

1 45/2 Private Agricultural 0.1661||Balkrushna Thakya
patil, Mohan thakya
patil, Manohar
Thakya Patil, Pundlik
Thakya Patil, Santosh
Thakya Patil, Rukmini
Vaman Patil,
Darshana Vaman
Patil, Dwarkabai
thakya Patil, Kunti
Thakya Patil, Anusaya
Thakya Patil, Tara
Thakya Patil, Hira
Ganpat Patil, Suresh
Ganpat Patil, Dilip
Ganpat Patil, Ramesh
Ganpat Patil, Kusum
Ganpat Patil, Meena
Ganpat Patil, Savita
Ganpat Patil,
Laxmibai Ganpat
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Patil, Tukaram
Pandurang Patil,
Gopinath Pandurang
Patil, Narayan
Pandurang Patil,
Kaluram Pandurang
Patil, Hemant
Pandurang Patil,
Mayura Pandurang
Patil, Ranjana
Rajaram Patil, Arvind
Rajaram Patil,
Chaitali Chetan
Thakur, Vinaya Vijay
Patil, Shweta Vijay
Patil, Ritesh Vijay
Patil, Latika Laxman
Patil, Shradha
Shivram Gharat,
Yogita Yadneshwar
Patil, Mahendra
Padmakar Patil, Mansi
Manoj Patil, Smita
Sadanand Patil, Vidya
Vishal Patil, Dhiraj
Sadanand Patil, Vipul
Sadanand Patil

45/2

Total”

0.1661||

[F. No. NHAI/PIU/Surat (Expressway)/3D]
SHAIKH AMINKHAN, Director
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